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HE GA A H H
(THE HIGH COURT OF ASSAM, NAGALAND , MIZORAM AND ARUNACHAL PRADESH)

NOTIFICATION

Dated Guwahati, the 3d Oclober,2024
No. HC.X',r/.09/2024rr1L/RV.- After consideration of the written shtement

submitted by shri Nikunja Boro, chief Judiciar Magistrate, Karimgani, suspended vide
High court Notification No. HC.yiv.Og/zo24r64rRv., dated 12.0g.2024, the High court has
been pleased to revoke the suspension order and to reinstate him under Rure 6(5) of
Assam Services (Discipline & Appeal) Rules 1964.

A minor penarty of withhording of 1 (one) annuar increment, without cumurative
effect, has been imposed upon Shri Boro. Accordingry, the Departmentar proceeding
against Shri Boro, stands closed.

By order

sd/-
Chatra Bhukhan Gogoi

R G (VIGILAN E)

Memo No. No. HC.)0/. 1Bl2I24ltLtAlRV., Dated: 03.t0.2024
Copy forwarded for information and necessary act;;i; ;

1. The L. R.-cum-Secretary to the
Guwahati-6.

Government of Assam, Judicial Departrnent, Dispur,

2. The Principal Accountant General, Assam, Maidamgaon, Beltola, Guwahati3. The District and Sessions JuOge, karimganj., 
H._H:f:r.r-cum-principat 

Secretary t6 non,Ole the Chief Justice, Gauhati High Court,

5. Shri Nikunja Boro, Chief Judicial Magistrate, Karimganj, pIN_78B7tO
6. The Deputy Director, Assam Goiernr"rit Er.ri- Bamunimaidan, Guwahati_2l, forpublication of the above notification in the Assam G-azette7. The Treasury Officer, Karimganj.8 t: l':j::l Manager, caunatiHigrr court, Guwahati, for uproading this Notification in the- Official Website of the Gauhati High Cout, Cr*uf.'luii. 

-
9. The.Private Secretary to Hon,bte lir.nrr.. jriti.L..._....

Gauhati High Court, Guwahati.
,o 

[|ir,jnl,i" 
Resistrar Generat/Resistrar (Judt.)/Resistrar (Admn.), Gauhati High Court,
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